FORM A
PUBLIC ANNOUNCEMENT

(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency
Resolution Process for Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF VIAROMANAA FASHIONS (INDIA)

PRIVATE LIMITED
- ~ RELEVANT PARTICULARS
1. | Name of corporate debtor VIAROMANAA FASHIONS
(INDIA) PRIVATE
LIMITED B
2. | Date of incorporation of corporate debtor 11/10/20211
3. | Authority under which corporate debtor is [ ROC- Mumbai
| incorporated / registered .
4. | Corporate Identity No. / Limited Liability | U19115MH2011PTC222895
| Identification No. of corporate debtor o
5. | Address of the registered office and principal office | 321,322, A-2, Shah & Nahar
(if any) of corporate debtor Industrial Estate Sitaram Jadhav |
Marg, Lower Parel, Mumbai,
L - Maharashtra, India, 400013
6. | Insolvency commence.zont date in respect of | 10/12/2024 (Copy of order
corporate debtor received on 16/12/2024)
7. | Estimated date of closure of insolvency resolution | 14/06/2025
. process B B
| 8. | Name and registration number of the insolvency | Arun Kishanlal Bagaria
professional acting as interim resolution professional | IBBI/IPA-002/1P-
N00278/2017-18/10836
9. | Address and e-mail of the interim resolution | 701, Stanford, Junction of S.V
professional, as registered with the Board Rd & Burfiwala Lane, Andheri
(West), Mumbai City,
Maharashtra.
arun@bagariaco.com
10. | Address and e-mail to be used for correspondence | 701, Stanford, Junction of S.V
with the interim resolution professional Rd & Burfiwala Lane, Andheri
(West), Mumbai City,
Maharashtra.
. | bagaria.arun@gmail.com
11. | Last date for submission of claims 30/12/2024 ]
12. | Classes of creditors, if any, under clause (b) of sub- | NA
scetion (6A) of section 21, ascertained by the interim
resolution professional
13. | Names of Insolvency Professionals identified to act | NA
as Authorised Representative of creditors in a class
(Three names for each class)
14. (a) Relevant Forms and Web link:

(b) Details of authorized representatives
are available at:

//ibbi.gov.in/en/home/downloads

Physical Address: NA




Notice is hereby given that the National Company Law Tribunal has ordered the
commencement of a corporate insolvency resolution process of the VIAROMANAA
FASHIONS (INDIA) PRIVATE LIMITED on 10/12/2024. (Copy of order received on

16/12/2024).

The creaitors of Viaromanaa FasLions (India) Private Limited, are hereby called upon to submit
their claims with proof on or before 30/12/2024 to the interim resolution professional at the
address mentioned against entry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All other
creditors may submit the claims with proof in person, by post or by electronic means.

Submission of false or misleading proofs of claim shall attract penalties.

Name and Signature of Interim Resolution Professional

Date and Place: L 17.12.2 4, Mumbai



Email-navakal.1923@gmail.com
Ha$ | FoTaR 90 fRiwR, 2028

» www.navakal.in » [ 3 /navakalofficial

1| 91 8 e Jorgaf |

HAATS! o T SHEETET Hell T TH
% T SAIGHBIET faaren St féar
Sfem & TR we M. IEREE faEw

T FRfsgaAFed onRa 3nfor e foran
FiaTa P AT ATE-INMATDBR g
fa= A faa= faa ura=an smaraR
AFEET. 31T ABTBURIA ferweIsrareiiet ammam
AETeTaR JHEFAA UTS USd gial. 311

wﬁﬂzﬁ?%wwaﬁzr@a 1 T

IARABAT THAT @I, SO I ATH
Y. IS R g Avfiaet B
AT 93 FAT FHl T SErET daetelt FH
AT AT wﬁwﬁwmmﬁ

ST Hol. U ATl T e
Ul A AreATddl il B grEEe.
g weurst strorean syt fuden midme
it emeRdor frfor € erEaT e
THhY TRA T & Ftarer sfva saar.

HEAT T MU Ao ITCATAT MG THR
AT, AL FeRD 3HF A [EHR
i e, faam wfaqmor enfor g
Ik JEHRAT ¥ TG H@e B, A
Tfaehiean geaTa e T fmfor s sor
BT R FHAEAEES Fafq HiaT JEaR
Eeofiicagceibisiieeiceiiciaeice]
T el AT AT et feheh Felg e
ATEATCATE FoRa®woT 3aet B, TeUd Heranat
Sfar T SitemmETSt de § arg Frefes atavara
HATIT TAHEN HeAT T AT ABEEST o
AT, MR FT TGS SR e
T Shet SMTOT ST hIOTeATET hTAshAHE
e SuseHmed safwa o wefE emear
% faeTm ATEY. HTE HETHRET AT T
erdlt gt JoRf o enfor e Jun &
SRS @ Hae Hedrd.
TEHTEH ShTOTR T

TRATE TR ST T 3fiee@ 3N wamed
fafaerden Yeta weca fesd. wg a1 e
fafqerde ThTeH oA ST AT qHAT
NTNTeAT FEAHE 3MOT heareiqiear Hhd
B T @ famed aemm AE. rEvre
el faer TR grEem @t g e eEmr

B T ST g qEgd fae. Tftdrea
faema smitEw aresw T qeerstt ar g
TRIRTgART Heed STHd. UG AT e
el e TS Horg HEvR U
IS A \FE A Rt g AT o
FHA T TfaRTTT hee A qge
TG VHTATHS! B W TG AT,
TRATAA S HIET FAAT ST AU Fefted
BT T, e it g ¥ e
FBA ATIT HS T B
el g e
=nfirar, g gEl, swem ar areTea
TG T TRATAT AT T IACAATS T
e fUdiyge Faa wan T wed emed
ﬁmfw%aw mwwmmw

oren forgert W@ @i ghe A
st Fre et ere ol arfaerr feeraror arm
AT ATGHTG FHTOT BT Arererierd feia
A " 3 fefor wET Ao e, g

T TG AT HIE SO TehteHat
GO WAl S, ST Wi s s
et W i gEg@ fomed @
WWWW@@W

uTaal. TEUEE RA B Sl ST e
39 owmEr @ 3 ot e fafgear em
ITqeT Thdl ATTATeAT FHAHETE TN eId
e, & Amaeaar seleiied i weear
AT 3tk Ugfad € e, Rt gaT
TTeATHRET HeAThT Soe] qael ATeT HAaHT
Feaw fomml. cEoen @EREr dEEwger
T TG TG TSSO THET B AT
T q ATEERE A HEH 3gH o AT,
@ AT AT s e 3nfor
FHAEAETE wE e, fagea: s
MY THRAHTEAT I aaeaT € W ae
FEUATRES STaTen THdte e Sdter.
TGl gl R g TE S felel TR,
T STATE ST TE JHTE AT A
AT e At YeHa e g

T Frow
ST, TN HAT.Q¥2620699

R T TATE HEAT ST ST e IR,
ki R aa
AT g & Sareta .

EIEi

AR, 99 fEda, 2037

9F 91%%%
g gpeor fefan
RGERR: st
-+ et -
i EA- 00-0% 00-09 T 9¢-%9 FrgR
- 9¢-03 A 9¢-%¢ A R%-00 Tk

;mzm mm mwmm(*awa
PETTAR AU Taaat SR Hdured drerR 13.)

i ;e R cgy2098 Y0,

IR T : ¢90¢995823, €90¢q9583R,

Bie SRR ¢823¢ 03wy, RraRor R : Qu¥3E¥Ya
-t navakal.1923@gmail.com

“FarpTes ST @ FaTHTES S e A

HATHID' RT3, 98410

RATFT 1 A 9923/ B a8 4 b 9¢yY

Printed and Published by Jayshree Ramakant Khadilkar-Pande
On behalf of Navakal Office And Navakal Press. Printed at 1)
Dangat Media Pvt. Ltd., Address : Plot No.22, Digha M.LD.C.,
TTC Industrial Area, Vishnu Nagar, Digha, Navi Mumbai - 400
708. . 2) Elegant Offset Pvt. Ltd., Address : Plot No.F7-1 & F7-2/2,
M.ID.C,, Shiroli Industrial Area, Village Shiroli, Tal. Hatkanagle,
Dist Kolhapur-416122. Published at Navakal Building, 13 Navakal
Path, Khadilkar Road, Girgaum, Mumbai - 400 004.

Editor - Rohit Ramakant Pande ®  Executive Editor - Sameer
Karambe (*As per P.R.B. law Executive Editor will be responsible for
all the content in Daily Navakal)

W firae

feamaen %, Ue. wger
33 HTeR TETE T i
dfeq gt g TEE

o, HI G
(< ) anfor ferre wreet
(3 o) dedfemmmsd

wER. gy S (v
grar) anfor g fire (2
1) Freier w2 o e,
fefar  ufecar  EE@

QJ% . Trdia Saw 33 wedb erasar aned. faw=ar

fEaAT3RAR AR AT ufgedn samd 8 915

49 &ITaT FeAT. TS I faaTss 398
eI SITETE) 3178,

¥yy oTEie daE e
BT, Yo ET FHAFT T
Sterzear 3 faehe e
o H 9o el e
TS AT, S JE &
forehe Saean B,

faart g et
e wE ffeew ¥
(24r wmar) anfor e
B3 (g0t @) AT
AT R Yol
e e, dfecar feadt

—
fahe Baean. ferammeie
e HereR e
Mg el Taas

UTEHTES Qo WeHUH e
%3.% T2 2Tl ST A,
WA TE AT

Tiretarst Fagett 2. Bleicis
wer wEdE e dieeft el s @n
feaslt grveaT dah AW UG SEET A e

e wrEen  FerEre
e Tegforamed uaae,
I i
ST, gETE a1 A
I wEiteE 2

T gl TEH e
dr FmemmE s
AT T FA &§ AT
SMGHFOT FUE FTeA fghohe

TEH Feta goAT it
wom T et
WH  TREAGTS T

gt e e e

¢ aE g HmET AT
I, fde S aw
@ fgad e
B UEEl. I
Ta PP we e
e Tl A HEATEAT
foamet e aTEEe.
T FAR TholarsEgT
e = T fawean
o fmeraren  fasan
gaavlt feeft, aw wiy
3 TEETS AT el S
faeTen AmaTde Fatar
dargal  qEER  SuATd
s, gl geg fRehe

HAERTSCTET TG et
3ﬁtrarmm€fa KICET]

aqa'fws‘ii‘r
TENTE
TEWE & IEifug atzzm
afsa wwd emgfdm  TRE fwTes e
TETHEE [T ) AT HENE B AT Aol AT

5T THT Terear afger
%iq  wemTgrEAl e
el Hea SRErEAT ST
@@ §-33, 2¥-%0,

e A T Rl
34 UTHA © AE 332
g @ed IUWA. AW
B faoft (2r0)  aw
22w dgd gEel  Hel
HIAET ¢ R Wl T wh
TEhHR e, AW e

guig W () AT

Poit TG Fomer R wHCNd wdwfeh wew | . (AETE)  te-y, W, fawn ww dwE
s 39, Ww e mmwwa%aw 23-9%, §3-% ST WIMG  oigel Hew oMdl Heew
37 UEWE@ R0 TEwHT S GO T A e, JUTRYT
m:ﬁ?ﬁarﬁmﬁﬁﬁﬁuamaﬁ AR fer
HETET URIG

§¢ omErEl SR OEel. ar

SACEFTE TEEART  HAHT
g, e g
Fofer arg fremd (92),
frt de (0), WW
FON THE (R9), FEH
A (3%) ST SRR
S (%) T T
T HEl qOT @A e
R tee @A Ao

qefit meem  fakemdt  mwr et duiw R

(9 =mafa 3 @@t) amfor
B faolt (¢ =@ 3
@) AR T A FBT
Toead smaear HaT fasa
e e

sifw AT e
FHHRHT o T it
e sifar AR
afor wqidier Tt Sy
TR AT 3el.

Wﬁmﬂﬁiﬁﬂ'mﬁwﬁem

mwmﬁmﬁmma@ N FEIE e
U S A SR fow femneran geiey g gEm )
TG 2 ¢ AT Shell, FASAT FGTarEEl &% o ST T 318,

¢ % 10 T i, 2 e, 2w, 2 e,
¢ FmeT FEigm, ¢ e foeer @, ¢ wHeE
2uft qu, e wefigaw, qwoft.

K Pl - UBTE TN T SHAVATHIS! HATYH UH
U BTep e g GAR vt qr e firs
Farelt. awa, fier MEewEd & ¥ 9 @l
forwean, meATAT UH g@El, SretedrEn gane,
AT, Th T N, T G q 9, a?—*iﬁ
o e, T T ST e, Sieq et
W UHA A L iR Ul He Imgewmed
@ wdER e, 39 qu, wes, fagew R
1o foroend. e o aw § arer fereeaed
Terstanar. sdq I =ier foded e, geET SeR
FETeaTR wedd deT Hel TWH #E. del T
T SCATER Td AT T HTed W =l

whi T
S

fafi, 2038 3 ffiam & k)

A v Sew (§R) weke RifiResm v o@ Aqvarmin
i aufi

+ | it Fo

et e (¢fem) sz ffRe

3 | itz Foh v wha

te.3070

3 | = wfwwensizia s s
T Al w3 s

e e - ok

| e e i S
weifea e sia .

U19115MH2011PTC222895

. S fam o faemd SR s s s
TR ST Hor S o T o
ST THART 3. ot Feller Tl faae e werer 49 WA
ST AR AR Fel AT AT 3 A
Wawmﬁwmmmmm
ffera smfaoard 2 e, wex fHfarT v s

[ o g e @
T T (e )

Tt wex, %, T o AT v T,
e, o, e, g, oot

5. | itz waren wasta e
T Fwah v

0.1, 303 (o A 12,12, 203%)

v. | et e st e A
s i

[T

<. | itz s e
i feardn s
s e i

s Rewrere wfen
1BBIIPA-002/1P-NO0278/2017-18/10836

o | et g vt 7
S

ot T, T, % e 0
e &, S0t (fm), gaé e, wey.
arun@bagariaco.com

vo.| siafem TR
AR FOATAE T S -
A s

s, TARTE, TH.A, e s st
e @, st (),
bagaria arun@gmail com

I, RS, e ST, W e, W
it €. AR e @ e / mwmﬁaﬁﬁ
AT 0T ST TG el Fllald 8 S

4| s v st v

20.12.20%

2. | 7w 22 o v (s) S e 3)

et

fferr e Jome A, ffeer gEe @ R v am werR
ifere Wehaee hitp:/mahatenders.gov.in 39 fE.R6/R3/
Q0¥ o IYRR/RORY A U AR, s R

eI f7.3%/3%/R0 R TS T 28,00 AT
Reeproaa Fefter. T e f.o/o%/R0R% TS 28,30 AT
37T T ARt T HROT T S AR SR TR
ST/ e g A A /] 30/R0 -3 /-
f:28.23.30%% FREFR

wﬁwﬁwﬁtwwmw@

et

v, | (on) el i s
(a) g s e

 fer: Jibbi gov nfen/home/downloads
.

v i
o T .. 12,30 5 e s (4)
e i s, (15,12, 2020 TR
e s ).
* 7 f30.12.20%
s,

a e, s i e g

mmmﬁammmwnw

e i e Framge

PIs visit our oficial web-site oY 3T
www.thanecity.gov.in

s o 26,12, 203, 5




TUESDAY, DECEMBER 17, 2024

WWW.FINANCIALEXPRESS.COM

FINANCIAL EXPRESS

PUBLIC NOTICE

We, PRAKASH GAJANAN KAMAT & Late SUSHILA GAJANAN KAMAT joint
holders of 2362 equity shares of face value of Rs.2- in C G POWER AND
INDUSTRIAL SOLUTIONS LIMITED. have lost | misplaced certficate for the said
2362 equity shares as per details given hereunder

Faolio No. Certificate No. _ Distinctive No.
000e067T Q008ASTRS 64782406 - 364783395
000900764 J6T481873 - 367484234

The members of public are hereby informed that wa have made an application to
the company for issue of the duplicale share cedificate. Any person wha has
objection or has an advarsa ciaim may infimate the company with vakid documanis
within 15 days from the date of publication of this notice al its registered office at
C G House, 6th Floor, Dr. Annie Besant Road, Worli, Mumbai 400 030. The
company will proceed (o ssue duplicate certificate for the above referesd aquity
shares if no valid objection is lodged with the company within the aforesad period.

Mama: PRAKASH GAJANAN KAMAT

Address: NEAR DNYANESHWAR PADUKA CHOWK,

1194, 13 PRASAD BUNGLOW, MODERN COLLEGE ROAD,
Date: 16/12/2024 SHIVAJINAGAR, PUNE 411005

Place: Pune

i LI AL Lk S

Sr | Loan Agreement No. / Name of the | Date of Demand Date Of
No. | Borrower/ Co Borrower/Guarantor | Notice & Outstanding | Possession Taken
1 LXPANO00118-190072437 / 06-09-2024 For 12-Dec-24
Prashant Ashok Satpute / 1373423/-
Hirkani Prashant Satpute
2 LXASA00417-180060273 / 08-02-2018 For 11-Dec-24

Naresh Dattatray Talojkar / 669507/-

Ratna Naresh Talojkar

Motilal Oswal Home Finance Limited

Regd. Office: Motilal Oswal Tower, Rahimtullah Sayani Road,Opp. Parel ST Depot, Prabhadevi, Mumbai
- 400 025, CS : 8291889898 Website: www.motilaloswalhf.com, Email: hfquery@motilaloswal.com

POSSESSION NOTICE (FOR IMMOVABLE PROPERTY/IES

(UNDER RULE 8 (1) OF THE SECURITY INTEREST (ENFORCEMENT) RULES, 2002)
Whereas the undersigned being the authorized officer of Motilal Oswal Home Finance Limited, (Formally known as Aspire Home Finance
Corporation Ltd), under Securitisation and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 (54 of
2002), and in exercise of powers conferred under Section 13 (12) read with Rule 3 of the Security Interest (Enforcement) Rules, 2002
issued Demand Notice dated mentioned hereunder calling upon the following borrowers to repay the amount mentioned in the notice
being also mentioned hereunder within 60 days from the date of receipt of the said notice.
The following borrowers having failed to repay the amount, notice is hereby given to the following borrowers and the public in general
that undersigned has taken possession of the properties described herein below in exercise of powers conferred on him under sub
section (4) of section 13 of the Act read with Rule 8 of the Security Interest (Enforcement) Rules, 2002 on the date mentioned hereunder:

Immovable Property {

DEBTS RECOVERY TRIBUNAL-1 MUMBAI Exh - 17
[Gavernment of India, Minlsiry of finance) 2ad Floor, Telephons Bhavan, Calaba Markel, Colakea,
Mumiai - ATI005, (5th Fioor, Scindia House, Bakand Estale, Mumibai - 400001)
T.M.A. NO. 4 OF 2023 IN

Punjab Mational Bank 04, MO, 42 Of 2018 Appl e
Wis
Mis. Shree Harmada Architectural Systems Ltd, And Ors,  Delendanis

Ta,
DEFENDANT NO. 3, Mr. Deepak, Sio. Bhuralal Patal, 19, Pearl Mansion, Gt Floar, H 114,
Matarishi Karve Road, Mumbsai - 400020,

NOTICE
WHEREAS the applicaton hes besn made 1o this Tribunal, The copy  of which & enclosed
berawilh. This is & give you nalica, a5 o why ralief asked for should not be granled. Take nolica
that the said apphcation will be taken up for hearing by fha Trbunal a1 12,00 noon, or atsuch time

CLASSIFIED CENTRES IN MUMBAI

Beejay Ads,
Opera House
Phone : 23692926 /| 56051035.

Color Spot,
Byculla (E),
Phone : 23748048 | 23714748.

FCA Comrmunications,
Nariman Point,
Phone : 40020550 / 51.

Fulrani Advtg. & Mktg.

Antop Hill

Phone: 24159061

Mobile: 9769238274/ 9969408835

Ganesh Advertising,
Abdul Rehman Street,
Phone : 2342 9163 / 2341 4596.

J.K. Advertisers,
Hornimal Circle, Fort.
Phone : 22663742.

Mani’s Agencies,
Opp.G.PO., Fort.

Flat No D 26 2nd Floor D Wing Shree Dnyaneshwar

Mauli Chs Gut No 80 H No2 At Vichumbe Tal Panvel

Dist Raigad 0 0 Near Usarli Gharkol Bus Stop

|410206 Panvel Raigarh(MH) Maharashtra N
Flat No/201, 2nd Floor, B Wing, S/No/169/H/No/3

Sitaram Mukadam Apartment, Village Kon, Kalyan

| Road, Bhiwandi, Thane-421302 Maharashtra

Description Of The |I

lirme and file your reply dany,

secured assets.

Place : Maharashtra
Date :17.12.2024

.The borrower in particular and the public in general are hereby cautioned not to deal with the property and any dealings with the property
will be subject to the Charge of Motilal Oswal Home Finance Limited for an amount mentioned herein above and interest thereon.
The borrower’s attention is invited to provisions of sub-section (8) of section 13 of the Act, in respect of time available, to redeem the

(Motilal Oswal Home Finance Limited)

Sd/-
Authorized Officer

immediataly theraafter acconding |0 tha convenience of tha Tribunal on 20.03.2025.
2. You gre required b appearin person of by a Pleaderddvocate duly Instructed at the aforesgid

3 Take notice that in default of, your-appesrance:on ihe day menbioned haren before, the
pracasding will ba haard and delérminad inyour abesenca.
Given under my hared @nd ihe seal of this Tribunal on this 13.09.2024,

Mate: Sirkes our whichesrer is not applicabla.
Signature of tha Officar Authorised to issue summons

&

Phone : 2263 00232.
Mobile : 9892091257.

Manjyot Ads,

Currey Road (E)
Phone : 24700338.
Mobile : 9820460262.

OM Sai Ram Advig.,
Currery Road
Mobile: 9967375573

Pinto Advertising,
Mazagaon,

Phone : 23701070.
Mobile : 9869040181.

Premier Advertisers
Mumbai Central

Sdl- Mobile: 9819891116
Htgigu’ﬂ" .;“ar;{ian Adpvertising,
Debts Recovery Tribunal-1, Mumbai Phone : 66626983

REF 4 & Indian Bank

i e . -

o1 & Canara Bank<£\

I sose e |

Recovery Section, Navi Mumbai Regional Office : Circle Office Building, 8th Floor, 'A' Wing, C-14, G
Block, BKC, BandraEast, Mumbai- 400 051. Email : recoveryronm@canarabank.com

Washi Sector 17 Branch, Unit Mo, 2, Arenja Arcads, Sector 17, Vashi,
Mavi Mumbai, Maharashtra, 400703

POSSESSION NOTICE (For Immovable Property)

[Under Rule- (1) of Security Interest (Enforcement) Rules. 2002]

Whereas: The undersigned being tha Autharized Officer of the Indian Bank
under the Sacurlization and Reconstruction of Fnancial Assets and
Enforcament of Security Interest Acl and inexercisa of powers conferrad under
saction 13(12) read with rule 3-of the Security Interest (Enforcemeant) Rules,
2002 iszued Demand MNotice dated 07.05.2024 calling upon the Borrowers 1.
Mrs. Sharada Aditya Dalvi [Borrower, Mortgagor& Guarantor) 2. Mr.
Aditya B Dalvi (Co Borrower& Guarantor) to repay the amount mentioned in
the nofice Rs. 21,16,788{- (Rupees Twenty One Lakh Sixteen Thousand
Seven Hundred Ninety Mineg) as on 07.05.2024 and the said amount camiss
further interest at agreed rale from O7.05.2024 Gl dats within 60 days from tha
date of receip! of the said notice with further interest and incidental charges
w.el 07.05.2024.
The Borrowers having falled 1o repay the amount, nothce s hereby given to the
borrower and the public in general that the undersigned has taken possession
of the property described herein below in exercise of powers conferred on him
under section 13(4) of the said Act read with rule & of the said rules, on this
12th day of December of the year 2024,
The Borrower in particular and the public in general is hergby cautioned not to
daal with the proparly and any dealings with the proparly will be subject 1o tha
charge of the Indian Bank, Vashi Sector 17 Branch for an amount of
Rs. 21,116,799/ Rupees Twenty One Lakh Sixteen Thousand Seven
Hundred Minety Mine) as on 07.05.2024 and the sald amount carnes further
interest at agreed rate from 07.05.2024 il date of repayment.
The borrower's attention is invited tothe provizions of sub-section (B) of section
{13 ofthe Act, in respect ofthetime available, o redeem the secured assels
DESCRIPTION OF IMMOVABLE PROPERTY:
Flat Mo 1002, Admeasuring B6.72 5g. ML Carpet Araa, On the 10th Floar, G
Wing, Whispering Towers, Bombay Oxygen Compound, constructed on the
Porticn of land Baaring All That Piece and Parcal of Land DM 18767.72 5q.
Mis. having Free Sale Component of 150233.48 Sq. Mtrs. FSI, Bearing Sub
Division Plot Mo, 816,17, 19,20 and 21 of Old Survey Mo, 94PT), 119{PT}and
127 (PT)and HISSA No, 1{PT) Comesponding to CTS No. 551/2T and CTS No
552,552/ 55215 556206, 5527 552/8 552/, 552/10,552/11 and 552/12 of
Village Mahur, Taluka Kurla, LBS Marg, Mumbai Suburban, District Mumbai
Boundaries of The Property: - North : Wing F, South: Opan Ploi, East :
Intermal Road, West: L B 5 bMarg.

Sl
Date: 12.12.2024 Authorized Officer,
Place: Vashi Sec-17 Branch Indian Bank

Ref.No. RAH/PRABHADEVI/3075/SARFAESI/CR-7005 & 7005A Dated: 10/12/2024
Regd. Post with Ack. Due
To the Borrower/Guarantors/Mortgagor:
1. MR. PIDUGU HEMA SUNDER, Flat No. 2202, Geetanjali Sujay, Plot No 08, Sector 34 C, Kharghar,
Navi Mumbai, Maharashtra—410210
2. MR. PIDUGU HEMA SUNDER, Flat No. 203, 2nd Floor, Maagna Icon, Survey No. 117/1B, Plot No
59, Dahiwalineed, Taluka Karjat, District Raigad, Maharashtra - 410201
SUBJECT: Notice for exercising the right of redemption under Section 13 (8) of the Securitisation and
Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 (hereinafter
referredto as “the Act”).
The undersigned being the Authorized Officer of Canara Bank, Regional Office, Navi Mumbai,
Maharashtra (hereinafter referred to as “the secured creditor”), appointed under the Act do hereby
issue this notice, under Section 13(8) of the Act read with Rule 8(6) of the SARFAESI Rules, to you all
asunder:
Asyou all are aware that the secured creditor had issued the Demand Notices, under Section 13(2) of
the Act, on 13/11/2019 (date of Demand Notice), to the borrower/ firm Mr. PIDUGU HEMA SUNDER
(name of Borrower/ Mortgagor/Guarantor), the mortgagor and the guarantors (above mentioned
names), demanding to pay an amount of Rs. 22,79,178.64 (Rupees Twenty two lakh seventy nine
thousand one hundred seventy eight rupees and sixty four paise only) and interest stated thereon
within 60 days from the date of receipt of the said notices.
Since, the Borrowers / Firm, the mortgagors and the Guarantor (above mentioned names) having
failed to repay the amount mentioned in the above said demand notices, the Authorized Officer under
Section 13(4) of the Act had taken symbolic/Physical possession of the secured assets described in
the Possession Notice dated 16/10/2020 . Further, the said symbolic/ Physical possession notice
was duly published in Tarun Bharat (Name of newspaper in local language) and Business Standard
(Name of English Newspapers) newspapers on 17.10.2020 (Date of publication).
To comply with the provision of SARFAESI Act, 2002 read with Rule 8(6) of SARFAESI Rules, you all
are hereby given a last and final opportunity to redeem and reclaim the secured assets, which are in
possession of the secured creditor, within 30 days from the receipt of this notice, by discharging the
liability of Rs. 22,79,178.64 (Rupees Twenty two lakh seventy nine thousand one hundred seventy
eight rupees and sixty four paise only) as on 13/11/2019, plus subsequent interest, costs and
expenses in full, failing which the sale notice under the Act will be published in the newspaper
specifying one of the following modes mentioned below, to sell the secured assets:
i. By obtaining quotations from the persons dealing with similar secured assets or otherwise
interested in buying assets; or ii. By inviting tenders from the public; or iii. By holding public auction
including through e-auction mode; or iv. By private treaty.
As per Section 13(8) of the Act, you are entitled to redeem the secured Assets at any time before the
date of publication of sale notice in Newspapers, failing which your Right to redeem the mortgaged
property as per Section 13(8) of the Act shall stand extinguished.
This is without prejudice to any other rights available to the secured creditor under the subject Act/ or
any otherlaw in force.
Thanking You.
CANARA BANK
Sd/-
AUTHORISED OFFICER
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Dr. Babasahed Ambedkar Road, Bycula [East)
femibes - 200027
Mob SRE0TSEETY Tel 022- 23723238 23715101

Camdra! Bank of (ndie

Byculla Branch : Jerbai Bawg Bulding, Mear Gloria Chusch,

09122024

Il:-I

Mahd, &riz Shaikh [Borrower)

Aje Mo, 1020700048

124203290, MRADA CHAWL, TAGORE NAGAR, VIKHROLI EAET, MUMBAI 400083
Chandrakant Ganu Mirjulkar (Guarantor)

1. 4435, Mangaimurti CHS, Kannamwar Magar Vikhrol East = 400083

2. SuryaMahal, 2780, 4ih Floor, Boom Mo, 47, Thakurdwar, Chami Boad, Mumba 400055
Sub: Demand MNolice under Saction 13{2) of the Securitization and Reconstruction of
Financial Assets and Enforcement of Secunly Inlerest (SARFAESI) Act, 2002 TO THE
BORROWER/S,

The undersigned holding the post of Chisl Manager in his capacity of the Authonsed
Officer of Central Bank of India under the Securitization and Reconstruchon of Financial
Assals and Enforcement of Sacunily Intarasl , 2002 [ herainafter called tha "SARFAES!
Act, forihe sake of brevity) hereby issues this notice {oyou as foliows

You are aware that-at your regues!, you have been granted by Caniral Bank of India
(hereinaiter called ‘Bank', through ks Byculla Branch, financial assistance as detailed
cofemns 2 bo 3 of Schedule A heraio.

The said financial assistance was sanclioned | Inter alia, against security intarest ereated
in favour of Bank by executing, - inter “alia, securily documents in the manner-as
datadedmanbioned in Schedule 'B' along with detads of property,

That you did not operate the account and did not repay the dues of bank as per the berms of
sanchion and consequently, your account was classified a non performing asset wef
16.12.2022 In accordance with the applicable guidelines issued by Reserve Bank of India
froem time fo time. In spiteof rapaated raquests by Bank, you have failed to repay the dues
al bank

The facifity wise details of the amount due from you are mentioned in columns4 o 10 of
Schedule Aheredo, The lotal amount dee against you being the swum lodal of all the amounts
due under vanious inancial facilities, as detaded in columns 4 to 10.0f schedule A hereto,
comes 1o Rs.4,93,985.00 and you have defaulled In repayment of the enfire 3id amount
Therefore, you are hersby called upon under Section 13(2) of SARFAES Act, to
discharge vour liabilities i full by paying the entite amount due heing Rs.4,93,985.00 with
further inferest.af the applicable ratel’s ofinterestmentioned inthe Schedule Afrom ihe
date of notice 09.12.2024 1l the date of full and final payment along with incidental
pxpenzes, charges and costs-racovarabls from you'as per ierms of confract andior as-per
lanw, wilhin sty days from ihe gate of thas nobce

If you fa o repay 1o fhe Bank the tolal dues. which you have beesn called upon fo pay
herginabove the Bank will exercise all or any of tha rights available 1o i@ under the
provisions of the SARFAES] Act readwith the Fules framed thereunder,

You-are-also put on notice that in terms-of Sechion 13013}, you are fegally bound not o
Iransfer the securad assels datailed in Schaduke B, by way of sala, or otherwise, without
obtzining prior wrillen consent of ihe bank

Your atiention is also drawn o Section 29 of SARFAES] Act which provides that any
contravenbon of provisions of this SARFAESTAct amounts 1o an offence punishabie with
imprisanment up to onevear or fine or both

This notice of damand is iszeed without prejudice o and shall not be construed as waiver of
any other rights or remedies which the'bank has already exercised and! or may exeroise,
inchuding ary lagal action for recovary of the sasd dues and also for further demands for the
surm that may be found Tall due and payable by you o us

Your atlention is drawn o the provisions of Section 13(8) of the SARFAES] Act, 2002 in
ragpact of lime availabla o you to redesm the secured 355818,

(Mr, Chandan Kumar |

[Authorised Officer)

Details of financial facilities sanctioned and availed AND the details of the amount due

Sl
| | Type of financial facity sancticned and avased HOUSING LOAN
2 | Amount of the financial facility sanchoned 40256100
4 | Tetatamaunt of l=dger balance outsianding on the date of nobce [196701.00
4 | Tha date upto which the interast has bean chargad in the ladger (091212024
5 | Amount of mierest EXCLUDING PENAL INTEREST, if any, from
the date the interest was |ast charged in ihe ledger
| {othedateofnobee 128863000
B |Rate of Interest with perisdicily of compounding ai which amounl in
feolumn (@) has besn calowiated 2.70%
7 | Amaunt of penal interest charged without compaunding from the
date the penal interest 'was tast changed wp 1o dake of notice B654,00
B |incdantal éxpiié-.r:e'iéﬁ d::'ar!.]-es_ and cosis |'I"a.'1','. as per awterms ||
fod EE':'-_'.lll'll:l 0.0
g9 | Total amaount dee up b the date of noticed A930B5.00
Schedule-B'

| Details of Securily Documenis executed by the barrower)
Date and nature of document (mortgage: deed! deeds  ypothecation deeddesds elc) by
which 1he assets mentioned m Column 2 of this table-are secured.  In case of equitable
mortgage, gve particularsof EM,

-1 18 Name of Documents

1 | Agreement forsabe dit 23/09/2004
2 | WOC dated 240272004 issuwed by busikder
Schadule-"C'
Delailed descripbion of the sacured assel! Morgaged Praperly! Hypolhecated Goods)
immaovale asset
L.omplete detailed descriphon of immovable progerty Land & Buikding and detads of ite deed
with its bounderiss Flal No.33. Ground Floor, Meenaxshi CHSL, Plot Mo %8, Chickan Ghar, Tal
Kabyan Wesi | Dist Thane 421301, North = Layout Pt Mo, 18, South = Layoul Plot No. 17,
East - Layoul Pian Approach Read, West =5 No, 102 progarty
Movable asset
Delaied descripbion of all Hypolhecated movable assels

N.A

{Mr. Chandan Kumar)
(Authorised Officar)

terer dw Canara .B.’d_.f.lk:sﬁ

I soscoee |

Recovery Section, Navi Mumbai Regional Office : Circle Office Building, 8th Floor, 'A' Wing, C-14, G
Block, BKC, BandraEast, Mumbai- 400 051. Email ; recoveryronm@canarabank.com

Unit No. 25, 26 & 27, Laxmi Plaza, Laxmi
Industrial Estate, New Link Road, Andheri
West, Mumbai - 400053.

Email: mumbai_andheriwest@tmbank.in
Ph: 022 26366240 / 26366260

CIN : L65110TN1921PLC001908
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PRE-SALE NOTICE

TAMILNAD MERCANTILE BANK LIMITED
ANDHERI WEST BRANCH

Mrs. Parjana Hajimalang Kelaginamani W/o. Haji Malang
Kelaginamani, Room No. 20, Jayantibai Chawl, Munshi Compound

1 Masjid Road, Kashimira, Mira Road East, Thane - 401107

Contact No: 7900191956

Mr. Haji Malang Kelaginamani S/o. Lalesab Kefaginamani

2 | Room No 20, Jayantibai Chawl, Munshi Compound Masjid Road,
Kashimira, Mira Road East, Thane - 401107

Contact No: 9967105953

Sub: Pre-Sale Notice under Rule 8(6) of the Notice for Sale

Security Interest (Enforcement) Rules, 2002

Whereas the Authorized Officer had issued Demand Notice dated 06.08.2024, for the loans
availed by you at our ANDHERI WEST Branch under Section 13(2) of the Securitization
and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002,
demanding full repayment of dues in respect of the loan accounts mentioned therein. On its
non-payment, the Authorized Officer of Tamilnad Mercantile Bank Limited in exercise of
the powers under Section 13(12), took possession of the secured immovable/movable
secured assets (scheduled) under Section 13(4). The same was intimated to you vide
letter/Possession Notice dated 13.11.2024. Possession notice has been published in
Newspapers (i.e. Nav Shakti and Financial Express) on 15.11.2024. The total outstanding
amount in your loan account/s as on 30.11.2024, in respect of the said account is Rs.
19,74,657.85 (Rupees Ninteen Lakh Seventy four thousand six hundred fifty seven and
eighty five paise) Take notice, that if the entire amount as mentioned above along with the
subsequent interest and cost is not remitted to the Bank within 30 days from this notice, the
authorized officer will invoke sale of secured assets in compliance with Rule 8(5) & 6(1) of
the Security Interest (Enforcement) Rules 2002.

SCHEDULE-C
(Collateral Security)
On Equitable Mortgage of Residential New Flat No. 303, admeasuring 30.83 Sq. Mt. carpet
area+5.00 Sq. Mt. Balcony area, on 3rd Floor, in Building No. 01, in'B' Wing ie. "Type C-9"
in the Building known as "Parvati Homes", of Sector IV, bearing Gut No. 115, 116 & 118,
situate lying and being at Village Betagaon, Taluka & District Palghar 401501 standing in
the name of Mrs. Parjana Hajimalang Kelaginamani and Mr. Haji Malang Kelaginamani.

Borrower

Co-Borrower

Unit No. 25, 26 & 27, Laxmi Plaza, Laxmi
Industrial Estate, New Link Road, Andheri
West, Mumbai - 400053.

Email: mumbai_andheriwest@tmbank.in
Ph: 022 26366240 / 26366260

CIN : L65110TN1921PLC001908
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PRE-SALE NOTICE

TAMILNAD MERCANTILE BANK LIMITED
ANDHERI WEST BRANCH

Mr. Sagar Sanjay Mohite S/o. Mr.Sanjay Mohite,

Sainath Chawl Committe, Ambedkar Nagar Datta Mandir Road,
1 | Malad East, Mumbai-400097

Contact No. 9004912319

Mrs. Sunanda Sanjay Mohite W/o. Mr. Sanjay Mohite,

2 | Sainath Chawl Committe, Ambedkar Nagar Datta Mandir Road,
Malad East, Mumbai-400097

Contact No: 8652889096

Sub: Pre-Sale Notice under Rule 8(6) of the Notice for Sale

Security Interest (Enforcement) Rules, 2002

Whereas the Authorized Officer had issued Demand Notice dated 21.08.2024, for the loans
availed by you at our ANDHERI WEST Branch under Section 13(2) of the Securitization
and Reconstruction of Financial Assets and Enforcement of Security Interest Act. 2002,
demanding full repayment of dues in respect of the loan accounts mentioned therein. On its
non-payment, the Authorized Officer of Tamilnad Mercantile Bank Limited in exercise of
the powers under Section 13(12), took possession of the secured immovable/movable
secured assets (scheduled) under Section 13(4). The same was intimated to you vide
letter/Possession Notice dated 13.11.2024. Possession notice has been published in
Newspapers (ie. Nav Shakti and Financial Express) on 15.11.2024. The total outstanding
amount in your loan account/s as on 11.11.2024, in respect of the said account is Rs.
20,28,354.67 (Rupees Twenty lakh twenty eight thousand three hundred and fifty four
and sixty seven paise only) Take notice, that if the entire amount as mentioned above along
with the subsequent interest and cost is not remitted to the Bank within 30 days from this
notice, the authorized officer will invoke sale of secured assets in compliance with Rule 8(5)
& 6(1) of the Security Interest (Enforcement) Rules 2002.

SCHEDULE-C
(Collateral Security)

On Equitable Mortgage of Residential New Flat No. 304, admeasuring 33.45 Sq. Mt. carpet
area, on 3rd Floor, in Building No. 01, in 'A"' Wing, Type B-13, in the Building known as
"Parvati Homes", bearing Gut No. 115, 116 & 118, situate lying and being at Village
Betagaon, Taluka & District Palghar, in the Registration District and Sub District Palghar -

Borrower

Co-Borrower

Boundaries 401501 standing in the name of Mr. Sagar Sanjay Mohite.
North : Wall East : Wall Boundaries
South : Flat No. 302 West : Passage North : Passage East : Staircase
Sd/- South : Wall West : Lift
Date : 09'12'20%4 . Authorised Officer Sd/-
Place : Andheri, Mumbai Tamilnad Mercantile Bank Ltd., Date : 09.12.2024 Authorised Officer

(For Mumbai Andheri west Branch)

Ref. No. RAH/PRABHADEVI/3075/SARFAESI/CR-7005 & 7005A Dated: 10/12/2024
Regd. Post with Ack. Due
To the Borrower/Guarantors/Mortgagor:
1. MR. PIDUGU HEMA SUNDER, Flat No. 2202, Geetanjali Sujay, Plot No 08, Sector 34 C, Kharghar,
Navi Mumbai, Maharashtra—410210
2. MR. PIDUGU HEMA SUNDER, Flat No. 204, 2nd Floor, Maagna Icon, Survey No. 117/1B, Plot No
59, Dahiwali need, Taluka Karjat, District Raigad, Maharashtra - 410201
SUBJECT: Notice for exercising the right of redemption under Section 13 (8) of the Securitisation and
Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 (hereinafter
referred to as “the Act”).
The undersigned being the Authorized Officer of Canara Bank, Regional Office, Navi Mumbai,
Maharashtra (hereinafter referred to as “the secured creditor”), appointed under the Act do hereby
issue this notice, under Section 13(8) of the Act read with Rule 8(6) of the SARFAESI Rules, to you all
asunder:
As you all are aware that the secured creditor had issued the Demand Notices, under Section 13(2) of
the Act, on 13/11/2019 (date of Demand Notice), to the borrower/ firm Mr. PIDUGU HEMA SUNDER
(name of Borrower/ Mortgagor/Guarantor), the mortgagor and the guarantors (above mentioned
names), demanding to pay an amount of Rs. 22,79,585.00 (Rupees Twenty two lakh seventy nine
thousand five hundred eighty five rupees only) and interest stated thereon within 60 days from the
date of receipt of the said notices.
Since, the Borrowers / Firm, the mortgagors and the Guarantor (above mentioned names) having
failed to repay the amount mentioned in the above said demand notices, the Authorized Officer under
Section 13(4) of the Act had taken symbolic/Physical possession of the secured assets described in
the Possession Notice dated 16/10/2020. Further, the said symbolic/ Physical possession notice
was duly published Tarun Bharat (Name of newspaper in local language) and Business Standard
(Name of English Newspapers) newspapers on 17.10.2020 (Date of publication).
To comply with the provision of SARFAESI Act, 2002 read with Rule 8(6) of SARFAESI Rules, you all
are hereby given a last and final opportunity to redeem and reclaim the secured assets, which are in
possession of the secured creditor, within 30 days from the receipt of this notice, by discharging the
liability of Rs. 22,79,585.00 (Rupees Twenty two lakh seventy nine thousand five hundred eighty
five rupees only) as on 13/11/2019, plus subsequent interest, costs and expenses in full, failing
which the sale notice under the Act will be published in the newspaper specifying one of the following
modes mentioned below, to sell the secured assets:
i. By obtaining quotations from the persons dealing with similar secured assets or otherwise
interested in buying assets; or ii. By inviting tenders from the public; or iii. By holding public auction
including through e-auction mode; or iv. By private treaty.
As per Section 13(8) of the Act, you are entitled to redeem the secured Assets at any time before the
date of publication of sale notice in Newspapers, failing which your Right to redeem the mortgaged
property as per Section 13(8) of the Act shall stand extinguished.
This is without prejudice to any other rights available to the secured creditor under the subject Act/ or
any otherlaw in force.
Thanking You.
CANARA BANK
Sd/-
AUTHORISED OFFICER

Kharghar Sacior 2 Branch No. 28 {o 30, Grow Maore Towar, Plof Mo, 5, Sector 2,
Kharghar, Navi Mumbai, Kharghar, District: Raigad, Pincods - 410210

POSSESSION NOTICE (For Immovable Property)

[Under Rule- 8{1) of Security Interest (Enforcement) Rules, 2002]

Whereas: The undersigned being the Authonzed Officer of the Indian Bank under
the Securitization and Reconstructon of Financial Azsets and Enforcement of
Security Interest Act and In exercise of powers conferred under section 13(12)
read with: rule 3 of the Security Interest (Enforcement] Rules, 2002 issued
Demand Motice dated 18.09.2024 caling upon the Borrowers 1. Sanjay
Mamdeo Baikar (Borrower, Mortgagor & Guarantor) 2. Mrs. Bharati Sanjay
Baikar (Co Borrower& Guarantor) 3. Mr Govind Polabhai Naiya (Guarantor)
ta repay the amount mentionad in the notice Rs. 48,01,248.800 {Rupees Forty
Eight Lacs One Thousand Two Hundred Forty Eight and Eighty Paisa only)
az on 08.09.2024 and the sald amount carres further interest al agread rate from
08.09.2024 lili date-with In 80 days from the date of receipt of ihe said nothoe with
furiher interest and incidental charges w.e f. 08.09.2024,
The Bormowers having failed io repay the amount, notice is hereby given tothe
borrower and the public in ganeral that the undersigned has taken possession
of the property descnbed herein below in exaercise of pawers conferred on him
under seclicn 13(4) of the said Act read wilh rule 8 of the said rules, an this
10th day of December of the year 2024.
The Borrower in particular and the public in genaral 5 hereby cautioned not 1o
deal with the proparty and any dealings with the property will be subject 1o the
charge of the Indian Bank, Kharghar Sector 2 Branch for an amount of
Rs, 48,01,246.800 (Rupees Forty Eight Lacs One Thousand Two Hundred
Forty Eight and Eighty Paisa only) as on 08.09.2024 and the said amouni
carmies further interest at agreed rafe from 07.05.2024 §ill date of repayment
The Borrower's attention is invited to the provisions of sub-section {8 of section
{13)odthe Act, m raspect of tha time availabla, loredeern the sacurad assels,
DESCRIPTION OF IMMOVABLE PROPERTY:
Apartment No. =C-5/4/2:1 on 2Znd Floor, admeasuring area 44,03 Sq. kL (bullt
up) in Building No. C-&/4 known as " Shree Siddhivinayak Cramers Association”
situatedat sector 18, Mear Panvel Post Office New Panvel (E), Vilkage & Taluka-
Fanvel, Dist, Raigad bearing Gat Mo, 224, 2421 (pt) Pin -4 10206
Boundaries of the property- East : By Road No.4, West : By Despak Company
Staff Quarters, North | By Abhilasha Buiding, South : By Building Na. C-5/3

Sdi-
Date: 10.12.2024 Authorized Officer,
Place: Kharghar Sector 2 Branch Indian Bank

FORM A

PUBLIC ANNOUNCEMENT

(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency Resolution
Process for Corporate Persons) Regulations, 2016)
FOR THE ATTENTION OF THE CREDITORS OF
VIAROMANAA FASHIONS (INDIA) PRIVATE LIMITED
RELEVANT PARTICULARS

VIAROMANAA FASHIONS (INDIA)
PRIVATE LIMITED

11/10/2021
ROC- Mumbai

1 | Name of corporate debtor

2 | Date ofincorporation of corporate debtor
Authority under which corporate debtor is
incorporated / registered

4 | Corporate Identity No. / Limited Liability]U19115MH2011PTC222895
Identification No. of corporate debtor

5 | Address of the registered office and|321,322, A-2, Shah & Nahar Industrial
principal office (if any) of corporate debtor  |Estate Sitaram Jadhav Marg, Lower Parel,
Mumbai, Maharashtra, India, 400013

6 | Insolvency commencement date in respect| 10/12/2024 (Copy of order received on

of corporate debtor 16/12/2024)
7 | Estimated date of closure of insolvency|14/06/2025
resolution process

8 |Name and registration number of the|Arun Kishanlal Bagaria
insolvency professional acting as interim|IBBI/IPA-002/IP-N00278/2017-18/10836
resolution professional

9 | Address and e-mail of the interim resolution] 701, Stanford, Junction of S.V Rd &

professional, as registered with the Board | Burfiwala Lane, Andheri (West), Mumbai
City, Maharashtra.

arun@bagariaco.com

10| Address and e-mail to be used for|701, Stanford, Junction of S.V Rd &
correspondence with the interim resolution| Burfiwala Lane, Andheri (West), Mumbai
professional City, Maharashtra.

bagaria.arun@gmail.com
11| Last date for submission of claims 30/12/2024

12 |Classes of creditors, if any, under clause (b) |NA
of sub-section (6A) of section 21,
ascertained by the interim resolution
professional

13 [Names of Insolvency Professionals|NA
identified to act as Authorised
Representative of creditors inaclass (Three
names for each class)

| Folsle

Mandvl Branch, 281287, Narsi Natha Strest, Kanmoar Houss,
158 Floor, Mandvi, Mumbai - 400009

POSSESSION NOTICE (For Iimmovable & Movable Property)

[Undear Risle- B{1) of Sacurity Interast {Enforcament) Rules. 2002)

Vihareas: The undersigned being the Authonzed Officer of the Indian Bank
under the Securitization and Reconstruction of Financial Assets and
Enfarcemeant of Sacurity Interest Act and in exarcise of powers conferred undear
section 13(12) read with rube 3 of the Security Interest (Enforcement) Rules,
2002 issued Demand Mofice dated 06.02.2023 calling upon the borrowers
Mis. HK Enterprises (Borrower),Mr Hitesh Vallabhbhai Koshiya (Propietor,
Borrower & Mortgager) to repay the amount menptioned in the nofice
Rs. 50,97 580/- (Rupees Fifty Lakhs Ninety Seven Thousand Five Hundred
and Elghty only) as on 26.08.2024 and the said amount carries further interest
at agreed rate from 26.08.2024 il date of repayment within 60 days from the
dale of receipl of the said notice with further inlerest and incldental charges
woef 26.08.2024.

The Bomrowars having failad to repay the amount, notice is heraby given to tha
borrowers and the puldic in general that the undersigned has taken possession
of the property descnbead harain below in exarcise of powers conferrad on him
under saction 13(4) of the said Act read with rube 8 of the said rules, on this
12th day of December of the year 2024,

The borrower in paricular and the public in general [ hereby cautioned not to
deal with the property and any dealings with the property will be subject to the
charge of the Indian Bank, MANDYI Branch for an amount of Rs, 52,92, 708/-
(Rupees Fifty Two Lakhs Minety Two Thousand Seven Hundred And Eight
only) as on 26.11.2024 and the said amouni carries further interest at agreed
rate from 26.11.2024 till date of repayment.

Below are the details with the breakup a3 on 05.10.2024,

Fees!
Book Accrued | Arrears
Ac No. Balance | Interest |Penalty Ch,ﬂ"; o (!
Rs. R Rs, Rs.
6527998267 | 47 03 197,00 | 3,55,627.00 |47 768/- 51,96,592/-
Rs. Rs. Rs. | Rs.
GBBT4SR007| sgneao0 | 610600 | 941) | 96,116/-
Total due in Loan Accounts 52 g;s-l;ﬂ Bi-

14 |(a) Relevant Forms and
(b) Details of authorized representatives
are available at:

Notice is hereby given that the National Company Law Tribunal has ordered the commencement
of a corporate insolvency resolution process of the VIAROMANAA FASHIONS (INDIA) PRIVATE
LIMITED on 10/12/2024. (Copy of order received on 16/12/2024).

The creditors of Viaromanaa Fashions (India) Private Limited, are hereby called upon to submit
their claims with proof on or before 30/12/2024 to the interim resolution professional at the address
mentioned against entry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All other
creditors may submit the claims with proof in person, by post or by electronic means.

Submission of false or misleading proofs of claim shall attract penalties.

Name and Signature of Interim Resolution Professional : Arun Kishanlal bagaria
Date and Place : 17.12.2024, Mumbai

Web link: //ibbi.gov.infen/home/downloads
Physical Address: NA

The borrower's attention ig invited to the provisions of sub-section [B) of sechon
(13} of the Act, inrespect of the ime available, lo redeem the secured assels,
DESCRIPTION OF THE IMMOVABLE PROPERTY:
Mortgaged Assets : EM of Properly- Bunglow Mo, 1441 Type, Elegant
Phase 1, Plot Na. 144, Jambrung Vilage, Karjat Taluka, Raigad District
Plot Boundaries © - On or iowards the NORTH by : Forest Land, On or iowards
the SOUTH by : Road/Multiactivity Hall, On or towards the EAST by [Bunglow
Mo 145, Cn artowards the WEST by ; Bunglow o, 143,

Sd/-
Authorized Officer
{Indian Bank)

Date: 12.12.2024
Place : Mandvi

Place : Andheri, Mumbai Tamilnad Mercantile Bank Ltd.,

(For Mumbai Andheri west Branch)

Unit No. 25, 26 & 27, Laxmi Plaza, Laxmi
Industrial Estate, New Link Road, Andheri
West, Mumbai - 400053.

Email: mumbai_andheriwest@tmbank.in
Ph: 022 26366240 / 26366260

CIN : L65110TN1921PLC001908
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PRE-SALE NOTICE
TAMILNAD MERCANTILE BANK LIMITED
ANDHERI WEST BRANCH

Ms. Laxmi Murali Chauhan D/o. Murali Chauhan
Galli No. 11 Ganpat Patil Nagar, New Link Road, I.C. Colony,

1 Borivali West, Mandapeshwar S.O Mumbai Maharashtra-400103 Borrower
Contact No. 8976192208
Mr. Vijay Murali Chauhan S/o. Murali Chauhan
2 | Galli No. 11 Ganpat Patil Nagar, New Link Road, I. C. Colony,
Guarantor

Borivali West, Mandapeshwar S.O Mumbai Maharashtra -400103
Contact No. 8976192208

Sub: Pre-Sale Notice under Rule 8(6) of the Notice for Sale

Security Interest (Enforcement) Rules, 2002

Whereas the Authorized Officer had issued Demand Notice dated 20.08.2024, for the loans
availed by you at our ANDHERI WEST Branch under Section 13(2) of the Securitization
and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002.
demanding full repayment of dues in respect of the loan accounts mentioned therein. On its
non-payment, the Authorized Officer of Tamilnad Mercantile Bank Limited in exercise of
the powers under Section 13(12), took possession of the secured immovable/movable
secured assets (scheduled) under Section 13(4). The same was intimated to you vide
letter/Possession Notice dated 13.11.2024. Possession notice has been published in
Newspapers (ie. Nav Shakti and Financial Express) on 15.11.2024. The total outstanding
amount in your loan account/s as on 07.12.2024, in respect of the said account is Rs.
20,38,230.43 (Rupees Twenty Lakh Thirty Eight Thousand Two Hundred Thirty and
Forty Three Paisa Only) Take notice, that if the entire amount as mentioned above along
with the subsequent interest and cost is not remitted to the Bank within 30 days from this
notice, the authorized officer will invoke sale of secured assets in compliance with Rule 8(5)
& 6(1) of the Security Interest (Enforcement) Rules 2002.

SCHEDULE-C
(Collateral Security)
On Equitable Mortgage over the Residential admeasuring 28.70 sq. Mt +Balcony 4.73 Sq.
Mt. Carpet Area, on 2nd Floor Flat No.203 in building No.01,'A' Wing, Type B-13, in the
bulding Known as "Parvati Homes", of Sector IV, bearing Gut No. 115,116 & 118, Situate

lying and being at Village Betagaon, Taluka & District Palghar - 401501 standing in the
name of Ms. Laxmi Murli Chauhan.

Boundaries
North : Passage East : Staircase
South : Wall West : Flat No. 204
Sd/-
Date : 09.12.2024 Authorised Officer

Place : Andheri, Mumbai Tamilnad Mercantile Bank Ltd.,

(For Mumbai Andheri west Branch)

Unit No. 25, 26 & 27, Laxmi Plaza, Laxmi
Industrial Estate, New Link Road, Andheri
West, Mumbai - 400053.

Email: mumbai_andheriwest@tmbank.in
Ph: 022 26366240 / 26366260

CIN : L65110TN1921PLC001908

TA\B =

Pia g iy o] o W

PRE-SALE NOTICE

TAMILNAD MERCANTILE BANK LIMITED
ANDHERI WEST BRANCH

Mr. Vinesh Jay Rajput S/0. Jaykumar Mohankumar Rajput,
Flat No. 303 & 303A, 3rd Floor, C-Wing,

1 Gaurav Paradise C & D CHS Ltd, Navghar village,

Mira Road (East), Thane-401104 Contact No. 9967749409

Mrs. Sharmila Jay Rajput W/o. Jaykumar Mohankumar Rajput.
2 |Flat No. 303 & 303A, 3rd Floor, C-Wing,

Gaurav Paradise C & D CHS Ltd, Navghar village,

Mira Road (East), Thane-401104 Contact No: 9967749409

Sub: Pre-Sale Notice under Rule 8(6) of the Notice for Sale

Security Interest (Enforcement) Rules, 2002

Whereas the Authorized Officer had issued Demand Notice dated 06.08.2024, for the loans
availed by you at our ANDHERI WEST Branch under Section 13(2) of the Securitization
and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002.
demanding full repayment of dues in respect of the loan accounts mentioned therein. On its
non-payment, the Authorized Officer of Tamilnad Mercantile Bank Limited in exercise of
the powers under Section 13(12), took possession of the secured immovable/movable
secured assets (scheduled) under Section 13(4). The same was intimated to you vide
letter/Possession Notice dated 13.11.2024. Possession notice has been published in
Newspapers (ie. Nav Shakti and Financial Express) on 15.11.2024. The total outstanding
amount in your loan account/s as on 01.12.2024, in respect of the said account is Rs.
19,62,082.39 (Rupees Ninteen Lakh Sixty two thousand eighty two and thirty nine
paise Only) Take notice, that if the entire amount as mentioned above along with the
subsequent interest and cost is not remitted to the Bank within 30 days from this notice, the
authorized officer will invoke sale of secured assets in compliance with Rule 8(5) & 6(1) of
the Security Interest (Enforcement) Rules 2002.

SCHEDULE-C
(Collateral Security)

On equitable mortgage over the residential flat admeasuring 26.31 Sq. Mts., Carpet Area,
Flat No. 05, Ground Floor, B Wing, Type Cl, Building No. 3, Building Known as
"Paramount Enclave Phase II", Survey No. 1023/7, Village Mahim, Taluka & District -
Palghar - 401404 standing in the name of Mr. Vinesh Jay Rajput.

Borrower

Co-Borrower

Boundaries

North : Flat No. 04
South : Open Space

East : Wall
West : Passage

Sd/-

Authorised Officer

Tamilnad Mercantile Bank Ltd.,
(For Mumbai Andheri west Branch)

Date : 09.12.2024
Place : Andheri, Mumbai

financialexp.epaptin




